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Plck-pocketlne In Capital 

!l8S J Shrl P. C. Borooab: 
.  l Sbrl Ramesbwar TaDt\a: 

Will the Minister of Rome Main 
be pleased to sta te: 

(a) whether it Is a fact that 
pick-pockets operate in l i~ 

gangs in the capital and also on inter-
town.hip level; . 

(b) if so, the number of c.ses of 
pick-pocketing which wP.re reported 
In the capital during 1963, 1964 and 
1965 (so far); and 

(c) the steps taken to curb the 
menaCe and how far the.e have prov-
ed eITective? 

The Depaty Minister In tbe Mlnla-
try 01 Bome Atralrs (Sbrl L. N. 
Hlsbra) : (a) No such gang haa come 
to the notice of Delbi Police; 

(b) 1082 cases were reported In 
1963. 1191 In 1964 and 739 In 1965 (upto 
the end o·f August); 

(c) Some of the important steps 
that have been taken to curb the In-
eldence of pick-pocketing In the Capi-
ta! are 8S follows: 

(i) Policemen In plain clothes are 
specially deputed at important 
bus stops and other places of 
public resort to spot out known 
pick-pockets. 

(i1) Recently, photograph. of 
notorious pick-pockets have 
been prepared 90 that police 
station stsl! can enforce surveil-
lance eftectively. 

(iii) All pick-pockets who are cap-
tured on the spot are interro-
gated in the interrogation centre 
ot the Crime Branch with a 
view to detect gang activity or 
other pick-pocketing cases. 

(Iv) Efforts are being made to keep 
up-to-date record of the acti-
vities of known plclt-pockets, 
including their previous convic-
tions, so that deterrent punish-
ments may be insisted on uJl 71 
or the Indian Penal Code. 

As 8 result of the steps taken, the 
number of pick-pocketing cases hav", 
dropped from 749 in 1964 (upto the 
end of August) to 739 in the corre.-
ponding period of 1965. . 

Lotteries 

21118 J Sbrl P. C. Borooah: 
. L Sbrl A. V. Rarbavan: 

Will the Minister of Bonle Albin 
be pleased to refer to the r"ply given 
to Unstarred Question No. 1757 on 
the 31st March, 1965 and state: 

Cal whether all the State Govern-
ments haVe agreed to ban tbe lot-
terie. and rames; and 

(b) If not, which of the State 
Governments have rejected the pro-
posal and on what grounds? 

The Depnty Minister In the MInI8-
try of Blftlle Atrall'll (Sbrl L. N. 
Mlsbra): Ca) and (b). The Govern-
ments of Punjab and Madras have 
promised to consider the suggestion 
when the existing permi.sion to lot-
teries expires. The State Govern-
ments of West Bengal, Ori .. a and 
Andhra Pradesh while accepting the 
policy of the Central Government that 
raffies should not be geDP.rally en-
couraged, have pleaded fOr exceptioM 
to be made in favour of organisations 
serving charitable, and humanitarian 
cause., especially when the St.te 
Governments are satisfied that their 
management Is In competent hands. 

Bales on Pollee Firing 

2187. Sbri S. M. Banerjee: Will ~ 

Minister of Bome Main be pleaaed 
to state: 

Cal whether It Is a fact that the 
Union Home Ministry has Rent model 
rule. on polio. firing to the Statl"; 
and 

(b) If M. whether • COllY thereof 
wlll be laid on the l.~ 

The Deputy Minister In tbe MJnJs.. 
try of Home Alralra (Sbrl L. H. 
Mtshra): (a) Yes Sir. 

(b) A copy of Model Rules on the 
\1M of the torce by the Police apilYt 
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unlawful assemblies il laid on the 
Table of the House. {Placed in Lib-
rary. Su No. LT-48511/6Sj. 

Fertw.er UDiill 

%188, Shrlmatl Tarkesbwari SIDha; 
Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) ~  Austria and Hun&ary 
have accepted the proposal to set up 
fertilizer unib in India; and 

(b) if so, the progress made in the 
matter? 

The Mlnister of State ill the MlDis-
try of Petrolelllll and Chemicals (Shrl 
A\acesan): (a) and (b). An offer has 
been received 'from '14/s. Voest of 
Austria for supply of plant. for the 
manufacture of certain types of fer-
tilizers under Austrian credit. The 
experience and suitability of the firm 
in the tleld of complex fertiliser 
nlanu'facture are under examination. 
No proposals have been made by 
Hungary to ~(  up fertiliz£'r units in 
lndia. 

Delay In the Suppl,. of Copies of 
Jadlmenls In Delhi Courta 

2169. ~l i Savltri Nigam: Will 
the Min;..ter of Home Altairs be 

pleased to state: 

(a) whether it i. a fact that ,reat 
delay is causad in the Delhi Court. 
in providing copies or the judementl 
to the persons concerned; and 

(b) if so, the steps Government 
propose to take in the matter? 

The Deput,. MIDister In the l\PII,Is-
k7 of Home Airalrs (Sb.i L. N. 
Hlshra): (a) No, Sir. 

(b) Does not arise. 
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Merit Scho\arshl .... 

2171. Sbri Tasbpal Singh: Will ~ 

Minister of Education be pleased to 
state: 

(a) whether parents of the children 
selected this year for the award of 
merit scholarships for study in resi-
dential schools have represented to 
Governrn.cnt asking lor full conces-
sions:; 

(b) if so, the nature of their 
demand; and 

(c) tho decision taken thereon? 

The Minister of Cultural Aftalrs m 
the MinIstry of Education (SIIIt 
Rajarnavls): (a) Representation! were 
received from two parents. 

(b) One parent represented that the 
income criteria should be aboUshed or 
failing that the existing rUle. may be 
moditled as follow.:-

m full exemption from school fees 
If income of parent, i, less than 
R. •. 1,000 p.m., 

(Ii) exemption from half school fee. 
if income is betwe.,n Ro. 1 ,DOC. 
to Rs. 2,000 p.m., 

(iii) No exemption if income exceeds 
Rs. 2,000 p.m. 




